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SANJIV SRIVASTAVA: 

 

 Learned counsel for the appellant submits that the 

amount of refund is adjusted against the pending demand of 

Rs.98,15,517/- and the matter is pending in the Hon’ble 

Allahabad High Court in Tax Writ No.1113 of 2021. This amount 

which has been adjusted by the Lower Authority can be taken 

after the decision in the said Writ petition. Taking note of the 

above submissions appeal is dismissed as infructuous at this 

moment of time.   

(Dictated and pronounced in open court) 
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